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3. State of Odisha represented by Additional 

Chief Secretary, Forest Environment and 

Climate Change Department, Kharavel 

Bhawan, Bhubaneswar, Odisha 751001. 

fesec.or@nic.in 

4. State of Odisha represented by Commissioner 

cum- Secretary, Department of Steel and 

Mines, Secretariate Building, Bhubaneswar, 

Khurda, Odisha 751001. dsmsec.or@nic.in 

5. Directorate of Minor Minerals represented by 

Director, Department of Steel and Mines, 

Secretariate Building, Bhubaneswar, Khurda, 

Odisha-751001, dirmms-rev@gov.in 

6. State of Odisha, represented through its 

Development Commissioner -cum- Addl. 

Chief Secretary, Departmnent of Water 

Resources, Rajiv Bhawan, Keshari Nagar, 

Bhubaneswar, Pin- 751001, Odisha, Email 

Wrsec.or @nic.in 

7. District Collector -cum- District Magistrate 

Balasore AUPo/Dist-Balasore, 

756001, dm-balasore@nic. in 

Odisha, 



3. State Expert Appraisal Committee (SEAC) 
Odisha, represent through its Member 

Secretary, Paribesh Bhawan, A/118, 
Nilakantha Nagar, Unit- VII, Bhubaneswar 

751012. Odisha Email- ms-seac-or @gov.in 

9. The Sub-Collector Balasore -cum- Chairman 

Sub Divisional Committee Balasore District, 

At/Po/Dist- Balasore, Pin- 756001, Odisha, 

Email- subcol.bala-od@nic. in 

10.Deputy Directorate of Mines represented by 

Deputy Director, Bhadrak Circle Bhadrak, Plot 

n0- 1472/4591, Motel Chhak, Bhadrak 

756100, ddm-bhadrak @gov.in 

11.Member Secretary, Odisha State Pollution 

Control Board A/118, Unit-VII Nilakantha 

Nagar, Bhubaneswar, PIN-751012, Odisha, 

paribesh l @ospcboard.org 

12.Divisional Forest Officer. Balasore Wildlife 

Division 

Odisha 

At/Po-Kuruda, Dist- Balasore, 

dfowildlifebalasore @gmail.com 

756056, 
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'good for mining' certificate, facilitating 
the Commencement of mining operations. 

This act is in gross violation of due 

process, as site inspection protocols were 

not duly followed. 

19.Violation of Environmental Clearance 

Conditions. The mining operations are 

being carried out in violation of the 

Environmental Clearance (EC), which 

expressly mandates pre-mining 

compliance with site demarcation and 

local authority verification. This breach 

makes the EC operationally void. 

Irreversible Environmental Degradation 

of Riverbed Ecosystem. Mining in 

riverbeds without clearly marked 

boundaries is causing destruction of the 

erosion of river. This breach makes the EC 

operationally void. 
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Survey Report (DSR) for Balasore District 

Approved by SEIAA, Odisha on dated 
25.03.2025; 

B. Direct the Respondents to prepare and submit 

a fresh District Survey Report (DSR) strictly 

in accordance with the Sustainable Sand 

Mining Guidelines, 2016 (SSMG 2016), the 

Enforcement and Monitoring Guidelines for 

Sand Mining, 2020 (EMGSM 2020), the 

Ministry of Environment, Forest and Climate 

Change (MoEF&CC) Office Memorandum 

dated 25th July 2018 prescribing the 

procedure for preparation of DSR, the 

Environmental Impact Assessment (EIA) 

Notification, 2006 and its subsequent 

amendment of 2016 and in accordance with 

the directions issued by this Hon'ble Tribunal. 

C. Pass any such further order(s) as this Hon'ble 

Tribunal may deem fit in the interest of justice 

and environmental protection. 

And for this act of kindness, the Petitioner 

shall as in duty bound ever pray. 

Place: - Cuttack. APPELLANT THROUGH 

Date: - 4-o4-2025 ADVOCATE 





























Therefore, in view of the above facts and circumstances, it 1S most numbly prayed that, your good ottice look into the matter and make a high level committee for ground zero report and also based on he 1nquiry report you have taking immediate action to cancel the draft DSR prepared by the authority (Jaleswar & Basta Tahasil) of sand mining in BaBasore District as per vour good office notice no- 8812, dated I1n2.12.2024 and further order to the Sub- Divisional committee to site VIsit the two Tahasils areas as mention and prepare original factual report 
as reflected in correction Draft DSR in river sand mining in Balasore 
District its suitability of mining and protect the flora & fauna of our locaity 
and which I shall be forever grateful to you. 
This is for your information and necessary action. 

Balasore. 

NHAI bridge on river Subarnarekha. Which is clearly violation 

Date- 09.01.2025 

of law. 

Copy forwarded to.. 

1. The Member Secretary, SEIAA, Odisha. 
2. The Sub - Collector, Balasore. 

PT#:75491, slsore . 

3. The Mining Officer Balasore. 

:2Cans.3EG-17.1 

Page 3 of 3 

at:25.95. lrei.95.4rt.teid:26.Cach) 

Irdia Post 

unter n:t.09.2.4 

Yours faithfully 

Bholanath padhi 

Aat:25.95, iet:'.B5,A.Faid:?,Mat 

India Pst 







Gmail - Hearing Fixed on the objections received by your good offi 

M Gmail 

1 message 

Hearing Fixed on the objections received by your good office during the notice perioa tor 
finalization of District Súrvey Report (DSR) in respect of Minor Mineral Sources (Sarna) o 
Balasore, as per the Mining Officer, Balasore. Kuruda, Balasore. Office Letter No- 2417 MM 

Bls. Dated- 25.01.2025. 

BHOLANATH PADHI <bholanathpadhi91 @gmail.com> 
To: Subcol.bala-od@nic. in 

Respected Sir, 

CC: seiaaodishagmail.com, dm-balasoreonic.in. "ddminesbhadrakoamail.com" <ddminesbhadrakogmal.com>, 

"miningoficerbalasore @gmail.com" <miningofficerbalasore@gmail. com> 

I would like to submit and state before your good self towards following few lines: 

nttps://mail google. com/mail/u/o/2ik=13 115237c9&view-pt&searc. 

BHOLANATH PADHI <bholanathpadhi91@gmail.com> 

1, Bholanath Padhi, S/o- Late Pumachandra Padhi. ATPO- Mahammad Nagar Patna, PS-Jaleswar, DIST 

Balasore PIN-756086, State Odisha, Email ID- bholanathpadhi91Dgmail.com, mob: -8328930954. I have fielded 

an objection before your good office, Mining office Balasore as well as Collector Balasore on dated 09.01.2025 

through Registered post. Regarding the draft DSR prepared by the authoity in Jaleswar & Basta Tahasil of sand 

mining in Balasore District is illegal and clearly in violation of EMGSM guidelines 2020. 

That mention here that I have receiveda whatsapp msg / letter in my MOB No. on dated 27.01.2025 from one 

mob no- 8658233872, who is the staff of Mining Officer Balasore, for fixed hearing on my said objection filing 

date- 09.01.2025 in your good office chamber of sub -Collector, Balasore is scheduled to be held on 29.01.2025 

at 04:00prm. 
That is to mention here that I am not present in your good office chamber on date 29.01.2025 at time - 04:00 pm 

for hearing on my objection filing date- 09.01.2025 due to my mother's health check up at Bhubaneswar Hospital. 

l am available in the hospital with my mother on the same day. 

This is for your infomation and necessary action. 

Tue, Jan 28. 2025 at 8:56 PM 

It is most humbly submitted that l assure you that l have field objection dated 09.01.2025 is true and challenged 

Draft DSR prepared by the Sub- Divisional Committee, Balasore District is illegal and clearly in violation of 

EMGSM 2020 guidelines para 4.1.1. (a,c,d,e,f,g, h, , j,k, I,m,no,) till date no permanent boundary pillars posted in 

Jaleswar Tahasil SL NO- D2-Rajnagar sand source, D1-Shikharpur sand source, D4-Sekhasarai - KA sand 

sOurce, D5-Chalanti sand source,D6- Balikbad sand source and D12-Chormara (chandibasti ) sand source, and 

Basta Tahasil SL No- A3- Dhitpura sand SOurce, A1-Ambakuruchi sand source, A4- Kdarayan sand source, A6 

Benapura-ll sand source. 

[N: B: This copy used by future references.] 

Therefore., in view of the above facts and circumstances, it is most humbly prayed that, your good ofice look into 

the matter and hearing the fixed day on 29.01.2025 at 04:00pm by your good self without my presence on my 

objection filing date- 09.01.2025 and immediate passed an approprnate order to the Sub- Divisional committee 

visiting for ground zero report of Jaleswar and Basta Tahasil Sand mining areas and also based on the inguiry 

report prepare original factual report as reflected in correction Draft DSR in river sand mining in Balasore District 
its suitability of mining, sensitivity areas should be avoided for mining and protect the flora & fauna of our locality. 
Please consider my letter for which I shall be forever grateful to you. 

Please find the below attachment details field. 

DSR HIARING.pdf 
4235K 

ANNEXURE - 5 Series
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FORM OF VAKALATNAMA 
BRFORE THE NATIONAL GREEN TRIBUNAL EASTERN ZONE BENCH, KOLKATA. ORIGINALAPPLICATION NO. 

Between 
BHOLANATH PADHI 

STATE OF ODISHA & ORS. 

by 

Pratik.dashadv@ outlook.com, 

VERSUS 

Received from the Executant(s) 
Satisfied and accepted as I hold 
No brief for the other side 

Know all men by these presents that by these Vakalatnama 1, I, Bholanath Padhi, aged about 33 years, S/o- Late Purnachandra Padhi, Att Po- Mahammad Nagar Patna, Ps-Jaleswar, Dist- Balasore Pin-756086, State Odisha. Appellant of the aforesaid Original Application Case do hereby appoint Sri MUKESH KUMAR PALAI, En. No. 0- 939/2022, Mob- 8144148783, Email- mukeshpalaiadvagmail.com 

Acvocate 

OF 2025/EZ 

Advocate 
Accepted as above Accepted as above 

...APPLICANT 

Advocate (s) to Original Application for me, in the above case and to 
conduct and prosecute or defend the same and all proceedings that may be 
taken in respect of any application connected with the same, or any decree 
or order passed therein including all applications for return of documents 
or receipt of any money that may be payable to me /us in the said case and 
also in applications for review, appeals under Orissa High Court Order and 
in applications for leave to appeal to Supreme Court. I / we authorize my 
/our Advocate (s) to admit any compromise lawfully in the said case. 
Dated the 4/OY 2025. 

...RESPONDENTS 

gholeth padhe 
Signature of the Executant (s) 

xxxxxxxxxxxxxxxxxxxxxx


